IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH

0.A. No./219/92

TA—No.
DATE OF DECISION_ 27th January,1995
Mafatlal M.Solanki Petitioner
Mr.1eS.Trivedi Advocate for the Petitioner(s)
Versus
__Union of India & ors. i Respondent
Mr.B. <. Kyada Advocate for the Respondent(s)
CORAM :
The Hon’ble Mr. N.B.Patel Vice Chairman
The Hon’ble Mr. KeRamamoorthy Membker (A)

1. Whether Reporters of local papers may be allowed to see the Judgement ¢

2. To be referred to the Reporter or not ¢ s \NQ ‘

3. Whether their Lordships wish to see the fair copy of the Judgement ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?
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states that the applicant will report for duty accordingly
on 8/2/1995. Mr.ririvedi further states that, soon after

the applicant is allowed to resume duty at Mehsana, he
proposes to tender voluntary retirement/resignation.If
the applicant does so, it is hoped that the authorities
will take decision in the matter at the earliest/bearing
in mind the relevant provisions. The applicant may also
make a representation for regularisation of the period

for which he has not actually worked and the Competent
Authoritif; Q-\E‘% directed to take a decision in that
matter within 4 weeks of the date of receipt of a represea-
-tation by the applicant. In view of these observations
and directions, Mr.Trivedi seeks permission to withdeaw
the present 0.A. with liberty to ask for its revival, if
any difficulty arises in the matter of the applicant
reporting for duty or being allowed to resum= duty. He
also seeks liberty to file a fresh O.A., in the event of
the applicant feeling aggr;eved by the decision that may
be taken on his request for regulamisation of the aforesaid
period. Permission granted with liberty as prayed for in
both the above respects. O.A. standé disposed of as

withdrawn accordingly. No order as to costse.

Copiles of this order may be furnished to

Mr.Trivedi and Mr.Kyada latest by 32/1/1995 evening.

)

Lot
( KeRamamoorthy ) (N.B.PRtel)
Member (A) . Vice Chairman
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